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OF WEIGHTED

2009

p to 

ar 

63
pto 63

ar 

pto 

ar 

pto 

ar 

 

 

D AVERAGE R

Asset-I 
 

9-10 201
    
100.97 
100.97 

0.00 
0.00 
0.00 
0.00 
0.00 

13.50% 1
0.00 

    
31.03 
31.03 

0.00 
0.00 
0.00 
0.00 
0.00 

9.75% 
0.00 

    
127.00 
127.00 

0.00 
0.00 
0.00 
0.00 
0.00 

9.00% 
0.00 

    
2157.00 2
2157.00 2

0.00 
0.00 

0.00 
0.00 
0.00 

14.78% 1

RATE OF INTE

10-11 2011
  

100.97 1
100.97 1

0.00 
0.00 
0.00 
0.00 
0.00 

13.50% 13
0.00 
Repaid in 2

  
631.03 6
631.03 6

0.00 
0.00 
0.00 
0.00 
0.00 

9.75% 9
0.00 

Repaid in 28
  

127.00 1
127.00 1

0.00 
0.00 
0.00 
0.00 
0.00 

9.00% 9
0.00 
Repaid in 1

  
157.00 21
157.00 21

0.00 
0.00 

0.00 
0.00 
0.00 

14.78% 14

P  

REST ON LOA

-12 2012-
  

00.97 10
00.97 10

0.00 
0.00 
0.00 
0.00 
0.00 

3.50% 13.
0.00 

28.2.2002 
  

631.03 63
631.03 63

0.00 
0.00 
0.00 
0.00 
0.00 

9.75% 9.
0.00 

8.10.2001 
  

27.00 12
27.00 12

0.00 
0.00 
0.00 
0.00 
0.00 

9.00% 9.
0.00 

0.3.2002 
  

57.00 215
57.00 215

0.00 
0.00 

0.00 
0.00 
0.00 

4.78% 14.
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0.97 100.9
0.97 100.9

0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
50% 13.50%
0.00 0.0

  
1.03 631.0
1.03 631.0

0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
75% 9.75%
0.00 0.0

  
7.00 127.0
7.00 127.0

0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
00% 9.00%
0.00 0.0

  
7.00 2157.0
7.00 2157.0

0.00 0.0
0.00 0.0

0.00 0.0
0.00 0.0
0.00 0.0
78% 14.78%
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Average Loan
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Additions duri
Repayment d
Net Loan-Clos
Average Loan
Rate of Intere
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Rep Schedule
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Net Loan-Clos
Average Loan
Rate of Intere
Interest 
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pto 
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ar 

6

 

 

0.00 

    
1296.00 1
1296.00 1

0.00 
0.00 
0.00 
0.00 
0.00 

16.70% 1
0.00 

    
2855.00 2
2039.76 2

815.24 
0.00 

203.81 
611.43 
713.34 
6.30% 
44.94 

10 Ann
  

7167.00 7
6351.76 6

815.24 
0.00 

203.81 
611.43 
713.34 

6.3000% 6.
44.94 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

0.00 
Repaid in 3

  
296.00 12
296.00 12

0.00 
0.00 
0.00 
0.00 
0.00 

16.70% 16
0.00 
Repaid in 3

  
855.00 28
243.57 24

611.43 4
0.00 

203.81 2
407.62 2
509.53 3
6.30% 6
32.10 

nual Instalmen
  

7167.00 71
555.57 67

611.43 4
0.00 

203.81 2
407.62 2
509.53 3
3000% 6.3

32.10 

P  2

0.00 
31.3.2001 

  
296.00 129
296.00 129

0.00 
0.00 
0.00 
0.00 
0.00 

6.70% 16.
0.00 

31.3.2001 
  

855.00 285
447.38 265

407.62 20
0.00 

203.81 20
203.81 
305.72 10
6.30% 6.
19.26 

nts from 31.3.2
  

67.00 716
759.38 696

407.62 20
0.00 

203.81 20
203.81 
305.72 10
3000% 6.300

19.26 
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6.00 1296.0
6.00 1296.0

0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
0.00 0.0
70% 16.70%
0.00 0.0

  
5.00 2855.0
1.19 2855.0

3.81 0.0
0.00 0.0
3.81 0.0
0.00 0.0
1.91 0.0
30% 6.30%
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617.2
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ar 

9

  
12
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ar 

9

  

211
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ar 

14

 

 

D AVERAGE R

Asset-II 
 

0 2010-1
  

98.76 98
98.76 98

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0

3.50% 13.
0.00 0

  
24 617
24 617

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0

9.75% 9.
0.00 0

  
25.00 125
25.00 125

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0

9.00% 9.
0.00 0

  
18.00 2118
18.00 2118

0.00 0
0.00 0

0.00 0
0.00 0
0.00 0

4.78% 14.
0.00 0

RATE OF INTE

11 2011-12
  

8.76 98
8.76 98

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
50% 13.5
0.00 0
Repaid in 28

  
7.24 617
7.24 617

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
75% 9.7
0.00 0
Repaid in 28.

  
5.00 125
5.00 125

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
00% 9.0
0.00 0
Repaid in 10

  
8.00 2118
8.00 2118

0.00 0
0.00 0

0.00 0
0.00 0
0.00 0
78% 14.7
0.00 0

P  2

REST ON LOA

2 2012-13
  

8.76 98.
8.76 98.

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
50% 13.5
0.00 0
.2.2002 

  
7.24 617.
7.24 617.

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
75% 9.7
0.00 0
10.2001 

  
5.00 125.
5.00 125.

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
00% 9.0
0.00 0
.3.2002 

  
8.00 2118.
8.00 2118.

0.00 0
0.00 0

0.00 0
0.00 0
0.00 0
78% 14.7
0.00 0
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.76 98.7
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.00 0.0

.00 0.0
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0% 13.50
.00 0.0
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.00 0.0
0% 9.00
.00 0.0
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.00 0.0

.00 0.0

.00 0.0
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8% 14.78
.00 0.0
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ar 

16

  
279

pto 196

83

ar 20
62
72
6
4

702
p 619

83

ar 20
62
72

6.30
4

 

 

  
69.00 1269
69.00 1269

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0

6.70% 16.
0.00 0

  
97.00 2797
63.84 2172

33.16 624
0.00 0

08.29 208
24.87 41
29.02 520
6.30% 6.
45.93 32

10 Annu
  

25.00 7025
91.84 6400

33.16 624
0.00 0

08.29 208
24.87 41
29.02 520
000% 6.300
45.93 32

 
 
 
 

Repaid in 31.0
  

9.00 1269
9.00 1269

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
70% 16.7
0.00 0
Repaid in 31

  
7.00 2797
2.13 2380

4.87 416
0.00 0
8.29 208
6.58 208
0.73 312
30% 6.3
2.81 19

ual Instalments
  

5.00 7025
0.13 6608

4.87 416
0.00 0
8.29 208
6.58 208
0.73 312
00% 6.300
2.81 19

P  2

03.2001 
  

9.00 1269.
9.00 1269.

0.00 0
0.00 0
0.00 0
0.00 0
0.00 0
70% 16.7
0.00 0
.3.2001 

  
7.00 2797.
0.42 2588.

6.58 208
0.00 0
8.29 208
8.29 0
2.44 104
30% 6.3
9.68 6

s from 31.3.20
  

5.00 7025
8.42 6816

6.58 208
0.00 0
8.29 208
8.29 0
2.44 104
00% 6.3000
9.68 6
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.00 1269.0
.00 1269.0

.00 0.0

.00 0.0

.00 0.0

.00 0.0

.00 0.0
0% 16.70
.00 0.0

  
.00 2797.0
.71 2797.0

.29 0.0

.00 0.0

.29 0.0

.00 0.0

.15 0.0
0% 6.30
.56 0.0

04 
  

.00 7025.0

.71 7025.0

.29 0.0

.00 0.0

.29 0.0

.00 0.0

.15 0.0
0% 0.0000%
.56 0.0

00 
00 

00 
00 
00 
00 
00 
0% 
00 

00 
00 

00 
00 
00 
00 
00 
0% 
00 

  

00 
00 

00 
00 
00 
00 
00 
% 
00 


